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ANANCIAL EXPRESS ff 
FORM A 

PUBLIC ANNOUNCEMENT 
(Under Regulation 6 of the Insolvency and Bankruptcy Board_of India 

(lnsotvency Resolution Process for Corporate Persons) Regulations, 2016) 
FOR THE ATTENTION OF THE CREDITORS OF 11./s JEEVAH POLYMERS PRIVATE UllfTED 

RELEVANT PARTICULARS 
1lliame of~..ed#or Uls JEE.VAN POLYMEHS PRNATE. LIMITED 

2 I Dols oi inw;;rn'JOO ol ~e deb!or i&m/1999 
3 .l-o!.i 1hooly u.,1er wt.id! c.orpora:e debtor is Com;:icrnes k:t 1956 / ROC Hyderabad 

iroorporatS<:1 I re; !S'.er"'1 
4 Corv:;rate Identity NoJlimited Liability V21020TG1ml'TC032516 

Jd:>..r:!.'ficaiion !lo.of cory0ra'.e oe-btor 
5 Address of the registered office and Registered Office: Plot No.12/C, C.I.E., Gandhi 

prir,cipal 011.r. (rt any) of corpora.ta deb:or Nagar, Baanagar, H)'derabad-500037, IN. 
Manufacturing Unit: Plot No174, Phase-Ill, 
IDA, Pashamay!aram. Pa!.ancheru, Meda~ Dsh:t 

6 lnsotr.mcy commencement date in respect 24/08/201 8, IRP appointmeni dale: 27/08/2018 
of corporate debtor 

7 Estimated date of closure of insolvency i 9102/2019 ( 180 days from the date of 
resolution process rorr.mencement of insolvency resolution process) 

8 Name and registration number of the KALPANAG 
insolvency professional acLing as interim Reg.No.lBBI/IPA-001nP-P00756/2017-18111288 
resolution professional 

9 Address and e-mail of the interim resolution M's M M Reddy & Co., G-a, Amrutha Ville Apts., 
professional, as registered with the Boan! Right Wing, Rajbhavan Road, Somajiguda, 

West Marredpally, Telangana, 500082. 
E-Mail: kalQMagon!,!gunta1@gmail.com 

13 Address and e-mail to be used for H.No.16-11-19/4, G-1 , Sri Laxmi Nilayam, 
correspondence with the interim resolution Saleem Nagar Colony, Malakpet, Hyderabad-
professional 500036. E-Mail: jeevan'1Qjymersi11@gmail.!;Q!!J 

11 Last dale for submission of claims 11/09/2018 
12 Classes of creditors, if any, under clause (b) NA 

of sub-section (6A) of section 21, ascer-
tained by the interim resolution professional 

13 Names of Insolvency Professionals identified NA 
to act as Authorized Representative of 
creditors in a class (Three names for each class) 

14 (a) Relevant Forms and 
Web link: www.ibbi.gov.in/downloadform.hbnl 

(b) Details of authorized representatives are 
available al: NA 

No Lice is hereby given that the National Company Law Tribunal has ordered the commencement 
of a corporate insolvency resolution process of the Mis JEEVAN POLYMERS PRIVATE 
LIMITED on 24/08/2018, vide NCLT order No.CP(IB) No.123/9/HDB/2018 

The creditors of Mis JEEVAN POLYMERS PRIVATE LIMITED, are hereby called upon to submit 
their claims with proof .on or before 11/09/2018 to the interim resolution professional at the 
address mentioned against entry No.10. 

The financial credit~rs shall_ sub~it their claims with proof by electronic means only. All other 
creditors may submit the claims with proof in person, by post or by electronic means. 

A financi~I creditor belon~ing to a class, as listed against the entry No.12, shall indicate its choice 
of authonsed represen_tative from amo~g the three insolvency professionals listed against entry 
No.13. to_act as aulhons~ rep~esentative of the class (Not Applicable] in Form CA. 1 ~ 
&Jbm""°" '.f false or •-ing proofu of daim shaff attract penalties G ~-0 / 
Name and Signature of lntenm Resolution Professional : Kalpana G ' r 
Date and Place · 29/08/2018 and Hyderabad ~~ -
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